
FORM G 
INVITATION FOR EXPRESSION OF INTEREST FOR  

VECTOR PROJECTS INDIA PRIVATE LIMITED OPERATING INTEGRATED 
TURNKEY INTERIOR SOLUTIONS PROVIDER AT MUMBAI, MAHARASHTRA 

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency 
Resolution Process for Corporate Persons) Regulations, 2016) 

 
RELEVANT PARTICULARS 

1. Name of the corporate debtor along with 
PAN/ CIN/ LLP No. 

Vector Projects (India) Private Limited 
CIN: U20299MH2001PTC134091 

2. Address of the registered office  4th Floor, Vector House, L.B.S. Marg, 
Near Asian Paints Ltd. Bhandup (W). 
Mumbai MH 400078 IN 

3. URL of website Not available 

4. Details of place where majority of fixed 
assets are located 

4th Floor, Vector House, L.B.S. Marg, 
Near Asian Paints Ltd. Bhandup (W). 
Mumbai MH 400078 IN 

5. Installed capacity of main products/ 
services 

Details not available 

6. Quantity and value of main products/ 
services sold in last financial year 

Details not available 

7. Number of employees/ workmen Nil 

8. Further details including last available 
financial statements (with schedules) of 
two years, lists of creditors, relevant dates 
for subsequent events of the process are 
available at: 

Can be sought by sending request to 
Resolution Professional at: 
cirp.vectorprojects@gmail.com 

9. Eligibility for resolution applicants under 
section 25(2)(h) of the Code is available at: 

Can be sought by sending request to 
Resolution Professional at: 
cirp.vectorprojects@gmail.com 

10. Last  date  for  receipt of  expression  of 
interest 

09/06/2023 

11. Date of issue of provisional list of 
prospective resolution applicants 

19/06/2023 

12. Last date for submission of objections to 
provisional list 

24/06/2023 

13. Process email id to submit EOI  cirp.vectorprojects@gmail.com 

Sd/- 
Ashok Barbole 

Resolution Professional of Vector Projects (India) Private Limited 
IBBI/IPA-001/IP-P-02280/2021-2022/13720 

AFA No.: AA1/13720/02/070723/104402 
Opp Pooja Hotel Near Ashok Hotel, 

Tilak Nagar, Latur, Maharashtra – 413 512 
Email ID: cirp.vectorprojects@gmail.com 

Date and Place: Latur 25/05/2023 
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NITI  Aayog’s  governing
council  meeting,  to  be
chaired  by  Prime  Minister
Narendra  Modi  on  Sunday,
will  work  towards  fi�nalising
a road­map  and  outcome­
oriented  action  plan  envi­
sioning  India  as  a  developed
nation  around  the  broad
theme  of  “Vikasit
Bharat@2047”,  offi�cial
agenda accessed by business-

line reveals.
High  on  priority  of  the

NITI Aayog’s  governing
council  meeting  is  to  give  a
thrust on the Ministry of Mi­
cro,  Small  and  Medium  En­
terprises  (MSME)  for
growth  and  job  creation  in
the  country  in  the  next  25
years.  This  is  besides  seven
other  core  areas  that  Niti
Aayog  has  identifi�ed  for  de­
liberations  at  the  council
meeting.  It  comprises  the
role  of  Team  India  for  Vika­
sit  Bharat  or  Developed  In­
dia  when  it turns  100  in
2047,  infrastructure  and  in­
vestments,  minimising  com­
pliance,  women  empower­
ment,  health  and  nutrition,
skill  development  and  Gati

Shakti  for  area  development
and  social  infrastructure.
For every  sector,  action  plan
with coordinating ministries
and States, timelines and ex­
ecuting  departments  have
been  listed  for  tracking  up­
dates  on  sectoral  develop­
ment achievements. 

“As  we  envision  India  as
Vikasit  Bharat@2047,  the
governing  council  meeting
this year is an occasion to in­
trospect  and  cohesively
work  with  the  spirit  of  co­
operative  federalism  during
this Amrit Kaal period to en­
able  India  become  a  de­
veloped nation,” NITI Aayog
Vice­Chairman  Suman  K
Bery  wrote  on  May  12  in  his
invite  to  Ministers,  Chief
Ministers  (CMs)  and  Union
Territory  Lt  Governors
(LGs),  among  others,  for  at­

tending  the  meeting  on
Sunday.

ONLINE PLATFORM

The  Central  government’s
apex  public  policy  think­
tank wants a common online
platform  for  all  schemes,
solutions  and  systems  for
ease  of  doing  business  and
avoid  the  virtual  clutter  and
accompanying  diffi�culties,
said  NITI  Aayog’s  agenda
papers  circulated  among
central  ministers,  CMs  and
LGs.  Similarly,  the  Centre’s
department  of  industries
and commerce has also been
assigned  to  develop  a  robust
online  dispute  resolution.
Both  the  solutions  are  ex­
pected  to  take  shape  in  one
year.

“The  forward  movement
from  Micro  Enterprises  to

Small  and  from  Small  enter­
prises  to  Medium  enter­
prises  is  critical  for  the  sec­
tor,”  the  NITI Aayog  has
recommended to Centre and
States  for  scaling  up  of  this
segment.

FISCAL MANAGEMENT

For  better  fi�scal  manage­
ment,  the  governing  council
will  deliberate  on  strength­
ening  of  Annual  Credit  Plan,
formulated  by  taking  inputs
needed  to  plan  the  credit
targets  of  the  banks,  and
State­Level  Bankers  Com­
mittee  (SLBC)  target  mech­
anism.  Another  point  of  dis­
cussion  where  the  public
think­tank  will  be  encour­
aging  States  and  Centre  to
deliver  is  on  implementa­
tion  of  strategic  investment
plan  developed  under  “Rais­
ing  and  Accelerating  MSME
Performance”,  for  which  the
Union  Cabinet  had  ap­
proved  more  than  ₹�6,000
crore last year.

Building  of  30  technology
centres  and  65  extension
centres  for  bridging  the
skill­gap in the MSME sector
also fi�gures on the agenda of
the  meeting  which  some
States  like  West  Bengal  have
decided not to join. 

NITI Aayog’s governing council
to discuss ‘developed India’ plan 
INDIA@100. Eight core issues identifi�ed for deliberations for future growth 

Dalip Singh
New  Delhi

FUTURE FORWARD. The priority will be to focus on MSMEs
for growth and job creation in the next 25 years

Power  Grid  Corp  is  ready­
ing  to  hive  off�  its  telecom
business  into  a  separate
subsidiary  by  June  and  tar­
gets  a  revenue  of  ₹�1,000
crore  during  the  current
fi�scal.  It  also  aims  to  mon­
etise  its  transmission  as­
sets  through  securitisation
rather than sell to its infra­
structure  investment
trust (InvIT), as it fi�nds the
former more effi�cient. 

Power  Grid,  primarily  a

power  transmission  com­
pany,  has  a  pan­India  tele­
com  network  of  over
82,000  km  with  optic  fi�bre
and  optical  ground  wire;  it
also  off�ers  transmission
towers  for  mobile
communication.

It  has  licences  for  na­
tional  long­distance  ser­
vices,  category­A  internet
services,  and  registration
as  an  infrastructure  pro­
vider. 

TELECOM PROSPECTS

The  company  told  analysts
this  week  that  it  expects

strong growth prospects in
the  telecom  business.  Last
week,  its  board  approved

while  an  edge  data  centre
and hyper­scale data centre
are in the works.

Power Grid set up an In­
vIT  to  monetise  its  trans­
mission  projects  and  has
transferred  fi�ve  projects  to
it. 

Last  year,  due  to  the  rise
in  interest  rates,  the  com­

pany saw a decline in its as­
set  valuations  leading  to
lower monetisation against
its target of ₹�6,800 crore. It
raised ₹�3,500 crore in FY23
through  securitisation  of
cashfl�ows.  In  the  current
fi�scal,  it  plans  to  raise
₹�6,800  crore  through  the
securitisation route.

earnings  before  interest
and  tax  were  ₹�548  crore.
Within  the  telecom  busi­
ness,  the  company  is  also
looking at data centres as a
signifi�cant business stream
and it recently received ap­
proval  from  the  Central
Electricity  Regulatory
Commission  to  set  up  a
data centre.

The  company  currently
provides  high­speed  leased
lines,  MPLS­VPN  services,
data  services and  infra­
structure services. 

It is building a 1,000­rack
data  centre  in  Manesar,

network.  In  FY23,  the  tele­
com business reported rev­
enue  of  ₹�916  crore,  while

capital  expenditure  of
around  ₹�259  crore  to  aug­
ment  its  telecom  access

Power Grid to hive off telecom business by June; targets ₹�1,000­crore revenue in FY24 
Janaki Krishnan
Mumbai

FUND RAISE. Power Grid aims to monetise its transmission assets through the securitisation route 

With  big  companies  staying
away from bidding for Future
Retail,  its  resolution  profes­
sional  (RP),  seeking  to  max­
imise value, has fi�led petitions
with  the  National  Company
Law  Tribunal  for  avoidance
transactions  worth  over
₹�1,000 crore. 

Avoidance transactions are
fi�nancial deals entered into by
a corporate  debtor  and  they
put  creditors  at  a  disadvant­
age or give preference to some
creditors over others. The In­
solvency  and  Bankruptcy
Code  provides  for  avoidance
transactions to secure the in­
terests  of  the  lenders,  and
these  include  preferential
transactions and undervalued
transactions.

One  of  the  transactions
that were fl�agged was for ₹�839
crore paid by Future Retail to
group  company  Future  Con­

sumer.  The  transaction  per­
tains to FY21 and FY22. There
are  eight  other  such  transac­
tions  for  much  smaller
amounts and these were with
individuals and small entities
during FY21.

The applications have been
fi�led  following  a  report  made
by  Nangia  &  Co,  which  was
appointed as a transaction re­
view auditor to assist the RP.

COURT INTERVENTION

Last week, the RP sought the
intervention  of  the  court  to
get a refund from Future Con­
sumer for the amount paid to
it. The response to Future Re­

tail’s  resolution  under  the
bankruptcy  process  has  been
dismal  with  resolution  plans
and  bids  being  received  only
from  six  entities,  a  couple  of
them being furniture dealers,
an  e­waste  recycler,  a  private
charter  operator  and  a  mar­
ketplace  fi�rm  for  interior
design  products  called  Space
Mantra.

Sources  indicated  that  the
bids were not substantial with
fi�ve  of  the  six  entities  having
bid only for some of the assets
and  only  Space  Mantra  mak­
ing a bid for the company. The
lenders  are  claiming  over
₹�21,000  crore  of  dues  from
the  bankrupt  retail  company.
Getting  back  the  money  paid
to related parties or vendors is
one  of  the  ways  to  improve
the  chances  of  resolution  for
the company and for the cred­
itors to get back at least some
of what they claim. 

Future  Retail  came  under
the  bankruptcy  court  in  July
last year.

Janaki Krishnan
Mumbai

Future Retail RP fi�les pleas with NCLT
for ₹�1,000­cr avoidance transactions 

JB  Pharma  expects  two
“sweet spots” — its contract
manufacturing and India re­
gion  business  —  to  drive
growth  this  year,  according
to  Nikhil  Chopra,  Chief  Ex­
ecutive  and  Wholetime  Dir­
ector with the company.  

Its  annual  revenues  from
the  contract  manufacturing
organisation  (CMO)
clocked  ₹�400  crore,  (about
₹�100  crore  every  quarter),
with a lion’s share of this be­
ing  collaborations  for  med­
icated  and  herbal  lozenges
with  companies  including
Reckitt,  P&G,  Johnson  &
Johnson  and  Innova  ,
Chopra  told  businessline,
after  the  company  declared
its fi�nancial performance for

the  year  ended  March  31,
2023. 

The present fi�nancial year
will  see  more  collabora­
tions, across more segments
and  more  geographies,  he
said.  At  present,  JB  Pharma
makes  lozenges  for  cough
and  cold,  and  an  alliance  is
in  the  pipeline  for  Brazil.
The  segment  is  expected  to
grow  from  12  per  cent  of
revenues  to  about  20  per
cent,  he  said,  in  the  mid­to­
long term. The company has
the capacity to make 2.5 bil­
lion  units  at  its  Daman
plant,  and  it  presently
makes  about  1.1  billion,  he
said.

Sales  from  the  India  re­
gion  contributes  about  55
percent of its revenues. And
despite  geo­political  chal­
lenges,  he  said,  the  rest­of­
the­world market (including

Russia) will see new product
launches.

JB  Pharma  revenue  stood
at  ₹�762  crore,  in  the  fourth
quarter  ended  31st  March
2023,  compared  to  ₹�625
crores  in  same  period  last
year,  up    22  per  cent.  Profi�t
after tax was ₹�88 crore, com­
pared  to  ₹�85  crore  in  the
same period, up 4 per cent. 

JB Pharma bets on contract 
manufacturing, India business
PT Jyothi Datta
Mumbai

India  and  Australia  on
Wednesday  inked  a  migra­
tion  and  mobility  partner­
ship  pact  to  open  up  op­
portunities  for  students,
academic  researchers  and
business  people,  and  re­
solved  to  conclude  a  com­
prehensive  trade  deal  by
the  end  of  year  to  signifi�c­
antly  expand  economic
ties.

The  pact  was  signed
after  wide­ranging  talks
between  Prime  Minister
Narendra  Modi  and  his
Australian counterpart An­
thony Albanese.

In  his  media  statement,
Albanese  said  the  aim  is  to
conclude  the  Compre­
hensive  Economic  Co­op­
eration  Agreement
(CECA)  by  the  end  of  the
year.  “We  reiterated  our
shared  ambition  for  an
early  conclusion  of  the
Australia­India  compre­
hensive economic co­oper­
ation  agreement  later  this
year,”  he  said  in  the  pres­
ence of Modi.

Last year, India and Aus­
tralia  fi�nalised  the  Eco­
nomic  Co­operation  Trade
Agreement  (ECTA)  and  it
came  into  force  last

December.  The  two  sides
are  now  working  on  the
CECA.  “Today,  in  my
meeting with Prime Minis­
ter  Albanese,  we  talked
about  taking  India­Aus­
tralia  Comprehensive
Strategic  Partnership  to
greater  heights  in  the  next
decade,” Modi said.

TASK FORCE

“We  discussed  in  detail,
the  possibilities  of  co­op­
eration  in  new  areas.  Last
year  India­Australia  ECTA
came  into  eff�ect.  Today  we
have  decided  to  focus  on
CECA  —  Comprehensive
Economic  Co­operation
Agreement,” he said.

“We  had  constructive
discussions on strengthen­
ing  our  strategic  co­opera­

tion  in  the  sectors  of  min­
ing  and  critical  minerals.
We  have  identifi�ed  con­
crete  areas  for  co­opera­
tion  in  renewable  energy,”
Modi said.

“It was decided to set up
a task  force  on  Green  Hy­
drogen,”  he  added.  The
taskforce  will  advise  on
opportunities to accelerate
manufacture  and  deploy­
ment  of  clean  hydrogen,
focusing on hydrogen elec­
trolysers,  fuel  cells  as  well
as  supporting  infrastruc­
ture  and  standards  and
regulations.

Foreign  Secretary  Vinay
Kwatra  said  the  next  two
rounds  of  talks  on  the  eco­
nomic  partnership  pact
have  been  scheduled  for
June and July.

Press Trust of India
Sydney

CONSTRUCTIVE TALKS. Prime Minister Narendra Modi and
his Australian counterpart Anthony Albanese at a joint press
meet, in Sydney on Wednesday AP

India, Australia keen to conclude
trade agreement by 2023­end

Canada  Pension  Plan  Invest­
ment  Board  or  CPP  Invest­
ments’ net assets in India rose
11 per cent year­on­year (y­o­
y) to ₹�1.3­lakh crore in FY23. 

On  a  global  basis,  the  pen­
sion fund ended the year with
assets  of  C$570  billion,  up  7
per  cent  y­o­y  and  making  a
nominal  net  return  of  1.3  per
cent.

“Despite  signifi�cant  de­
clines in global equity and fi�xed
income  markets  during  our
fi�scal  year,  our  investment
portfolio  remained  resilient,
delivering stable returns while
outperforming  major  in­
dexes,”  CPP  Investments’
President and CEO John Gra­
ham said.

In India, the fund has invest­
ments  across  sectors  such  as
real  estate,  infrastructure,
public  and  private  equities,
funds and co­investments, and
credit.  Some  of  its  major  in­
vestments in FY23 were $425
million  in  AI­driven  content
platform  VerSe,  $120  million
with CVC Capital in Sajjan In­
dia  and  $34  million  in  Kogta
Financial under private equity
investment. 

Under active equities, it in­
vested C$100 million in Nykaa,
C$176  million  in  Zomato  and
another  C$176  million  in  Na­
tional Stock Exchange.

CPP Investments’
assets in India rise
11% to ₹�1.3­lakh cr

Janaki Krishnan
Mumbai
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( )PRESSURE SENSITIVE SYSTEMS INDIA  LIMITED

Extract of Consolidated Financial Result For The Quarter And Year Ended on March 31, 2023

Net Profit/(Loss) for the period after tax 
(after Exceptional and/or Extraordinary items)

Total Comprehensive Income for the period 
[Comprising Profit / (Loss) for the period (after 
tax) and Other Comprehensive Income (after tax)]

Equity Share Capital

Reserves (excluding Revaluation Reserve as per 
the audited Balance Sheet of the previous year)

Earnings Per Share (for continuing and 
discontinued operations)-

Basic: (not annualized for the quarter ended)

Diluted: (not annualized for the quarter ended)

(1.29)

(1.29)

1483.27

(0.00)

(0.00)

–

Note :
1. The above financial is an extract of the detailed format of quarterly Financial 

Results filed with the BSE Limited under Regulation 33 of the SEBI (Listing 
Obligation and Disclosure Requirements) Regulation, 2015. The full format of 
the quarterly Financial Results are available on the Website of BSE Limited at 
www.bseindia.com and Company's website at www.pressuresensitive.xyz.

2. Additional Information of Standalone Financial Results is as under;

For, Pressure Sensitive Systems (India) Limited
--sd--

Bhagyesh Jayantibhai Mistry
Managing Director

Date:   May 23, 2023
Place: Ahmedabad

(₹ in Lakh except EPS)

Particulars

Quarter 
ended on 

31/03/2023

Year 
ended on 

31/03/2023

Quarter 
ended on 

31/03/2022

Total Income From Operations

Net Profit / (Loss) for the period (before 
Tax, Exceptional and/or Extraordinary items)

Net Profit/(Loss) for the period before tax 
(after Exceptional and/or Extraordinary items)

3855.82

3855.82

1483.27

(0.00)

(0.00)

–

4108.91

3855.82

3855.82

3844.05

3844.05

1483.27

2.59

2.59

3440.95

4108.91

3844.05

3844.05

0.00

(1.29)

(1.29)

Audited Audited Audited

Particulars

Quarter 
ended on 

31/03/2023

Year 
ended on 

31/03/2023

Quarter 
ended on 

31/03/2022

Total Income From Operations

Net Profit for the period before Tax (after 
Exceptional and/or Extraordinary items)

Net Profit for the period after Tax (after 
Exceptional and/or Extraordinary items)

13.52

11.89

11.89

13.52

0.12

0.12

0.00

(1.29)

(1.29)

Audited Audited Audited

veJeer efouueer, efo. 24 (Je=òemebmLee) : 
iesuÙee keâener ceefnvÙeebceOÙes efjPekn& yeBkesâveb  
jshees ojele cees"er kee{ kesâueer Deens. Ùeeveblej 
meke&Ûe keâpeeËÛes nhles cees"Ÿee ØeceeCeele kee{ues 
Deensle. ojcÙeeve, efjPekn& yeBkesâÛes ieknve&j 
Meefòeâkeâeble oeme Ùeebveer hegvne Skeâoe ojkee{erÛes 
mebkesâle efoues Deensle. yegOekeejer les 
meerDeeÙeDeeÙeÛÙee keeef<e&keâ mebcesueveele menYeeieer 
Peeues nesles. ÙeekesUer lÙeebveer ceneieeF&, 
kÙeepeojebmen Leefkeâle keâpe& DeeefCe DeeefLe&keâ 
efmLeleerkej Yee<Ùe kesâueb.

kÙeepeojeleerue yeoue DeeceÛÙee efveÙeb$eCeele 
veener. heefjefmLeleer ue#eele IesTve Sceheermeer ne 
efveCe&Ùe Iesles. ceneieeF&&efkejeOeele ue{e meg™ 
Deens. SefØeueÛÙee leguevesle ces ceefnvÙeeleerue 
ceneieeF& oj keâceer jenCÙeeÛeer MekeäÙelee 
DemeuÙeeÛes Meefòeâkeâeble oeme cnCeeues. 
`peeieeflekeâ DeLe&kÙekemLeskej efpeÙees hee@efueefškeâue 
oyeeke efometve Ùesle Deens. hegjke"e meeKeUerleerue 
mecemÙee keâceer PeeuÙeecegUs peeieeflekeâ 
efkekeâemeeuee heeef"byee efceUle Deens, ner 
efoueemeeoeÙekeâ yeeye Deens. peeieeflekeâ 
DeefveefMÛelelee Demetvener YeejleerÙe yeBefkeâbie 
kÙekemLee cepeyetle efmLeleerle Deens. DeeefLe&keâ 
#es$eeÛÙee efmLejlescegUs efkekeâemeeuee DeeOeej 
efceUleesÙe,’ Demebner lÙeebveer mhe<š kesâueb. osMeeÛes 
meskee #es$e DeefleMeÙe Gòece keâece keâjle Deens. 
ÙeeefMekeeÙe ke=â<eer #es$eelener Ûeebieueer kee{ efometve 

Deeueer. Keepeieer keâbhevÙeebkeâ[tvener iegblekeCegkeâerle 
kee{ efometve Deeueer Deens. ojcÙeeve, Sue efvevees 
ne ke=â<eer #es$eemee"er efÛeblesÛee efke<eÙe jeefnuee 
DemeuÙeeÛebner lÙeebveer veceto kesâueb. `hejosMeeletve 
ÙesCeejs hewmes efke›eâceer heeleUerkej Ùesle Deensle. 
hejbleg Yeejleeuee leb$e%eeve #es$eele DeefOekeâ 
iegblekeCetkeâerÛeer iejpe Deens. leb$e%eeveeÛeer kÙeehleer 
kee{keCÙeele Deveskeâ mecemÙee Deensle. Keemeieer 
#es$eekeâ[tve leb$e%eeveeleerue iegblekeCetkeâeryeeyele 
mejkeâejuee cees"Ÿee Dehes#ee Deensle,’ Demeb oeme 
cnCeeues. efjPekn& yeBkesâves iebieepeUer 
megOeejCÙeemee"er heâe@jskeäme FveheäueesÛee keehej 
kesâuee. efjPekn& yeBkeâ heâe@jskeäme kÙekemLeeheveekej 
meef›eâÙe Deens. Ùeemee"er DeeceÛeb ue#e SkeämeÛeWpe 
jsšÛÙee efmLejleskej Deens. peeieeflekeâ mlejekej 
18 osMeebmeesyele ®heÙeeÛÙee kÙeeheejeuee ceevÙelee 
osCÙeele Deeueer Deens. Ùee Debleie&le ®heÙeele 
kÙekenej keâjCÙeemee"er 65 knesmš^es Keeleer 
GIe[CÙeele DeeuÙeeÛeer ceeefnleerner oeme Ùeebveer 
ÙeekesUer efoueer.

ceneieeF&&efkejesOeele ue{eF& meg™Ûe, kÙeepeojeleerue yeoue  
DeeceÛÙee efveÙeb$eCeele veener; DeejyeerDeeÙe ieknve&jebÛes keòeâkÙe

 
 

 
          
                

 
 
 

 
 
 

 
 
 
 
 

 
 
 
 
 
 
 
  

 
 
 
 
 

 
  
 
 

 
 

 
 

 
 

 
 

 
 

 

 

  
 

Extract of Consolidated Audited Financial Results for the Quarter 
and Year Ended March 31, 2023

LADDERUP FINANCE LIMITED
stRegd. Off.:  A-102, 1  Floor, Hallmark Business Plaza, Sant Dyaneshwar Marg, 

Near Gurunanak Hospital, Bandra (East), Mumbai - 400 051. India
q Tel.: +91 22 4246 6363  q Fax: +91 22 4246 6364  q CIN: L67120MH1993PLC074278

q E-mail: info@ladderup.com  q Website: www.ladderup.com    

ParticularsSr.
No.

(Rs in Lakh except EPS)

31.12.202231.03.2023

3. The impact on net profit / loss, total comprehensive income or any other relevant financial item (s) due to changes 

(s) in accounting policies shall be disclosed by means of a footnote.   

   Sunil Goyal  
   For and on behalf of the Board 

Place : Mumbai DIN 00503570 

2. The above is an extract of the detailed format of Quarter and Year ended 31st March, 2023 Financial Results filed 

with the stock exchanges under Regulation 33 of the SEBI ( Listing Obligations and  Disclosure Requirements) 

Regulations 2015. The full format of the Quarter and year ended Financial Results are available on the Company's 

website at www.ladderup.com and on the website of BSE: www.bseindia.com.  

thDate  : 24  May, 2023 Managing Director

Notes :
 1. Standalone Information :

31.03.2022 31.03.2023  31.03.2022
Year Ended

Audited

Particulars
Sr.
No.

* Earnings per shares for the interim period is not annualised 

Quarter Ended 

Unaudited  

3.  Net profit / (loss) for the period before tax   14.26   (68.56)  35.28   (134.38)  498.65 
  ( after exceptional and/or extraordinary items ) 

1.  Total income from operations ( net )   336.67   233.95   276.06   1,117.81   1,168.78 

2.  Net profit / (loss) for the period from ordinary activities 14.26   (68.56)  35.28   (134.38)  498.65  
  ( before tax, exceptional and/or extraordinary items )  

  (a) Basic (in ₹ )  0.01   (0.45)  (0.12)  (1.00)  1.84 

5.  Total comprehensive income for the period {comprising (271.78)  (331.51)  (224.21)  17.41   836.76  
  profit/ (loss) for the period (after tax) and other 
  comprehensive income (after tax)}  

  (b) Diluted (in ₹ )  0.01   (0.45)  (0.12)  (1.00)  1.84 

 7. Earnings Per Share (face value ₹ 10 each)*     

4.  Net profit / (loss) for the period after tax ( after 2.44   (69.76)  (12.00)  (131.10)  365.24  
  exceptional and/or extraordinary items )  

6.  Equity share capital (Face Value ₹10/- per share )   1,285.26   1,285.26   1,285.26   1,285.26   1,285.26 

31.12.202231.03.2023 31.03.2022 31.03.2023 31.03.2022
Year EndedQuarter Ended 

2  Net Profit before tax   (10.89)  (20.90)  (32.84)  (195.62)  (33.63)

3  Net Profit after tax   (23.73)  (19.46)  (29.90)  (163.73)  (37.70)

1  Income from operations  33.23   28.05   14.87   129.81   137.87 

4  Earning Per Share (in ₹ ) ( Basic / Diluted )   (0.18)  (0.15)  (0.23)  (1.27)  (0.29)

AuditedAuditedAudited


